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IN THE CNTAL DMT 'iISTTTVE TtRIJNAL HYDPAB'D PTCH 

AT HYDERAFn 

O.A. No. 146/93 	 flt. of Decision 24.2.1993 

/ 

D.K.Ramarnurthy  	Petitioner  

Mr.Krjshna Devan 	 dvocate f o r 
- 	the petitioner 

(s) 

The Sr.Supdt.of Versus 

.st Offices, Visakhapatnam 	 - 

	

H 	nd 2 others. 	. 	 Respondent. 
. 	

Mr.N.V.Ramana 	
Advocate for 

- 	 the Respondent 
() 

- 

	

CORN'I 	 . 

THE HON!BLE MR. N.V.IISHNA,VICE-CHAIR?N(DI4.) 

THE HON!BLE MR.-T.CWDRA3E}jAJA REDDY,1€MBER(JUDL.) 

1.. Whethr Reporters of local papers may L.-'t  
be allowed to see the judc-ement7 	- 

To be refer±pd to the Reporters or not? r 
- 

Whether their Lordships wish to see 
the fair- copy of the Judgernent? 

Whether it needs to be circusted tc 	- 
other Benches of the Tribun9l? 

Remarks of Vice-Chajrmn.on Columns- 
.1,2,4 (to be submitted to I-jon bie 

- Vice-Chaian 
Bench.) 	

where he is not on the 
'  

ns 	- 

. 	 •- -. 

	(HIWK) 	 (HSR) 
- 	 I 	 VC(A) 	 -M(j) 



IN THE CENThAL ADMINISWATIVE TRIBUNAL : FWJER3AD BENCH 

AT HYDBAD 

O,A.No.146/93 
	 Date of Order: 24.2.1993 

EETt'EEN: 

D .K.Ramamurthy 
	 Applicant. 

A N D 

1. The Sr. Supdt. of Post offices, 
lJj sakhapatnam Division, 
Visakhapatnarn. 

2, The Supdt. of Post Offices, 
Anakapalli Division. 

3. The Directot General of Posts, 
New Delhi. .. Respondents, 

p 

Counsel for the Applicant 	 ,. Mr.Krishna Devan 

counsel for the Respondents 	 ,. Mr,N.V.Ramana 

CORAM: 

HON 'BLE SHR I N.V.  KRISMNAN, J ICE-CHAIRMAN (ADMN,) AHMEDABAD 

'ELE SHRI T .CHANDRASEICHARA rUDDY, MEMBER (JuDL.) 

. .2 



'S.c 	 .. 2 .. 

Order of the Division Bench delivered by 

I-Ion'ble Shri N.V.Krishnan,Vice-Chairman (Admnj. 

Mr. Krishna Devan, ?dvocate for the applicant 

and Mr.N.V.Ramana Standing counsel for the respondents are 

present. 

The applicant's grievance is that. for the period 

for which the applicant attended the course df Induction 

Postal Assistants Training Centre in Mysore from 24.12.1990 

to 15.3.1991 	has not been paid any Daily Allowance. He 

has 1, therefore filed this application for a direction to the 

respondents to grant him Daily Allowance. 

The learned counsel for the 'applicant submitts 

that this matter is ey covered, by an earlier decision pf th: 

this Tribunal in 0.A.90/93 by the order at. 5.2.1993. 

The learned counsel for the respondents submitted 
* 	

that the application is barred by limitation 	find that 

Daily Allowance was denied to the applicant dnly in the month 

of Varch 1991 and that this application is very much within 

the time. The learned sninsel for the respondents has not been 

able to pointed out as to why that decision Should not be 

followed in this application and why this application should 

not be allowed 

, 	In the.circumstances,we admit this application 

and following the earlier decision Me direct the respondents 

reimburse the applicant the daily allowance for the period f nm 

24.12.1990 to 15.3.1991 for which he attended the course of 

training at the Postal Training Centre, Mysore 1within a period 



of 3 months from the date of the.recipt of this order. 

The application is disposed of at the admission stage 

itself with no order as to costs. 

/ 
/ 

/ 

/ 
/ 

/ 

I: C- C7 
(T . CUANDRASEKI-JARA REØDY) 

Member(Ju1.) / 

i gis rar(J) 

(N.V.KkISHNAN) 

$ 
	 Vice-Chairman (kmn.) 

Dated: 25th February, 1993 

(Dictated in Open Court) 

To 

1. The Senior superintendent of Post Offices, 
Visakhapatnam Division, Visakhapatnamo 

2.The superintendent of Post Offices, Anakapalli Division. 

3. The Director General of Posts, Newtlhi. 

4, One copy to Mr.Krishna Devan, Advocate, CAT.HYd. 

One copy to Mr.N.V.Ratnana, Addl.CGSC.CAT.Hycl. 

One spare copy. 
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TED BY 	COHPAR4 By 

CHECkED j3y 	APPROVED. BY 

IN THE CENTRAL ALNI NISTRATIVL TPJDLTH;J 

IIZLERABAD ELHCH AT HYDEPABAD 

H 
THE HON'I3LE ME.. VrftmDRr- 

H Ak- 

THE ( NON \ 'ELE MØ.BALASUBRAMANIAN:M() 

AND 

THE HON T  BLE MR.CF4ANDRA SERHAR REDDYT 
:MEMBER(J) 

H 	. 
DATED: 2-v-- 2_-1993 

OW3IJLCMENT 

RiP./C.WM.A. N". 

U.N.. 

T,A.No 	 (vi. P•No. 	) 

- 	
- 	 Admitttd and Interim directions 

issued(. 

/ 

A1104d 

Disposed of with directions 

Dismisqe4 as withdrawn 

/ 

- . 	 Dismissed 

- 	- 	• 	

. 

- 	 o order av to costs. 
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